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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

OR No.650/91, 	 Ot. of Decision:5-7-91 

B.Bala Ratnam 

G.Srinivas 

N.Shashi Kumar 
.Applicants 

Us. 

1 • The Regional Provident Fund Commissioner, 
Barkatpdra, Hyderabad, Andhra Pradesh. 

2. The District Employttient Officer, 
R.R District, Hyderabad. 

.Respondents 

Counsel for the Applicants 	Shri D.P.Kali 

CounseL for1  the Respondents 	Shri G.Parameshwa;a Rao, 
SC forrRespondent No.1 

Shri D.Pandu Ranga Reddy, 
spi. counsel for AP State 

CO RAM 

THE HON'BLE JUSTICE SHRI KAMALESHUAR NATH : VICE—CHAIRMAN 

THE HON'BLE SHRI R.SALASUBRAMANIAN 	MEMBER (ADMINISTRATIVE) 

(Order of the Division Bench delivered by 
Hon'ble Justice Shri Karnaleshwar Nath, UC) 

We have heard Shri D.P.Rali, learned counsel 

for the applicants; thefapplication is opposed by Shri 

and 
G.Parameshuar Raoj Shri D.Pandu Ranga Reddy, learned standing 

cv 

counsels for the Respondents 1 and 2 respectively. The 

Regional Provident Fund CommisEionthr, Andhra Pradesh is 

stated to be conducting a written test for selections to 

the post of Typist—cum—Clerk on 7-7-91. The District 
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Employment Officer,. PR District, (Respondent No.2) had not 

sponsored the names of the three applicants in this petition. 

The applicanta'grievance is that on the rolls of the 

Employment Exchange they are seniors to several others whose 

names have been sponsored by the 2nd Respondent for the said 

examination,, name of one Shr.i Kishan Singh is mentioned in 

para-4 (iv) in this context. The learned standing counsel 

states that the requisition was sent to the Employment 

Exchange (2nd Respondent) dn 7-3-91. The Employment Exchange 

eligible 
sent the list of/persons sponsored by them on 24-4-91. This 

application was f-iled on 2-7-91. 

2. 	 The question whether or not Um the District 

Employment Officer should have bnr-n sponsored the names of 

the applicants rests upon a.number of factorsr  the number 

of Uacancies to be filled1  the number of persons to be 

sponsored for each vacancç, the categd±.y to which the appli—

cants belonga.The petition doednot carry the relevant facts 

o't these matters. We have invited the learned counsel for 
1.- 

the applicant to produce the Employment Registration Cards 

of the applicants. He has shown a couple of cards. We do 

- 	still 	in the 
not find that ttieèe car:d  areJaliue  lRegister of the 

V 

Employment Exchange. In any case the exemination;js going 

to be held on —7-91 and it-is too late to approach the 

court. Having regard to the facts, the application has no 
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merits. We accordingly dismiss the same. In case the 

examination is post—poned, as the learned counsel for the 

applicants apprehends, the applicants are at liberty to 

approach.the court w
r
ell in time. No order as to costs. 

(Ka
1. t ~:7 
maleshtjar Nath) 
Vice—Chairman 

(R.Balasubramanian) 
[1embar () 

Dated: 5th July, 1991. 
Dictated in Open Court. 

To avl/ 

The Regional Provident Fund Commissioner, 
Barkat?ura, Hyderabad A.P•, 

The District Employment Officer, RR District, Hyderabad. 

One copy to Mr.D.P.Yali, Advocate 
2-2-1164/15/B, Tilakuagar, Hyderabad. 

One copy to Nr.G.Parameshwara Rcso, ac for R.1. CAT.Hyd. 
One copy to Mr.D.PandurangaRedoy, bpl.Counsel for A.P.State. 

One copy spare. 
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ChECKED BY 	 APPROVED BY 

IN THE CENTRAL ADMINIsTRJ?±vE TRIBUNAL 
H_7DZPA'3,AD BENCH AT }-IYDERAEAD 

THE HOTJ'BLE MR Ko'*ctth CAJSWa 'v.c. 
AND 

	

' THE TON'BLE MR. 	 M(J) 
AND 

THE HON'S 	.&rNJ4. 7'SJNIU 	rjp y) 

AND 

THE }fONtBLE MR.R.BALASUBRAMj1JIAN;M(A) 

DATED; c - 	-199.1 

O1 	flD24ENT 

In 

j\T0  

C H 

II 4uL1S9i 
zdr\ttca and tnte im  d1rt1oflE$cS 

Ailo\od. - 

of with direction. 

Dismisjed. 

Disrnis4ed as Withdrawn. 

Dism4 E4ed or default. 

11..Ordred/Rejected. 

No order as to ccst 




